
CATJJ/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BlENCH 

O.A.NO 
WAAAW 

145/91 

DATE OF DECISION 12.1 .9. 

r1s . 	. 	c:ibh i • 3hPtt 	Petitioner 

Mr • T.D •Ajrera 	 Advocate for the Petitioner s) 
Versus 

of Irt & Ors. 	 Respondent 

Mr.3 . .Toctor 	 Advocate for the Respondent[s] 

CORAM 

The Hon'ble Mr.J.Rm.n-rjshnafl 	MEmber(A) 

The Hon'ble Mr. 	 : 	ember (J) 

Whether Reporters of Local papers may be allowed to see the Judgment t 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether It needs to be circulated to other Benches of the Tribunal ? 



:2: 

Parul P.ajeshbhai 31-iatt. 
Prasanna', 

Ram Krishna Society, 
Beside DenocratiC Hixh gchool, 
i'laninagar (E), 
Ahmedabad : 3E0 008 

Advocate : Mr.J.D.Ajmera ) ...... 	Applicant 

VERSJS 

¶Jnion Of India, 
(N0tice to he served 
through the Secretary), 
Ministry of Commerce, 
Govt. of India, 
New Delhi. 

Mr.R.Tiwari, or his 
successor in Office, 
Joint Cheif Controller of 
Imoort & Export, 
C.G.O. Comnlex, 
South-East iing, New Mdr:Lne Line, 
Churchgate, 
Bombay : 400 020. 

Joint Cheif Controller of 
Import & Exoort, 
A-Blocic, 11th Floor, 
I1ulty Storeyed Building, 
Lal Darwaja, Ahmedabad : 1 

	

Advocate : Mr.B.N.DoCtOr) 	. .......Resoondents. 

	

0 R A L 0 R I) E R 	 DATE: 12/1/99 

O.A. 145/91 

Per : I-Ion'hle Shri V.Radha1rishnan : 	Merrber(h) 

Mr.J.D .\jmera, counsel for tie aonlicant is not oresent. 

Dismissed for default. 

p.c.annan ) 	 ( V.RadhsThrishnan 
Member (J) 	 Member (A) 


